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IN THE PENTFAL ADMINISTFATIVE TEIRUWAL, JAIFIR BEMCH, JAIPUFR.

v/
1]
(T
h

D
[a]
Cy
ig)
@
[—l
s
L ]
A}
5
n
.

Mo 66/95 (0 No.494/92)
All Indiz EMS E fl:yscs Onicn & Anr.

. VERSUS
Shri L.C. Ram and Shri Sarita Singh

CORAM:
HON'BLE MF., GOPAL RISHMA, VICE CHAIFMAN
BON'ELE MF. O.F. SHAFMA, MEMEER (A)

For the Petiticners eee M. S. Kumar

For the Respondenis ... M. M, Rafig
ORDER

FEP HON'ELE MP. SOFAL ITISHZ, VICE f"f‘lAJIWA_N

Pzititioners hav: £ilad  this Contempt  Petiticon u/s 1 oL the
Administrativs L1Lu13 & Aci, 1935, on the gramd that the respondents in not
implementing Lh~ Adivections of the Tribunal in O2 2&1/92, dzcidad on 21.9.94,
have commitied contemprt of court.

2. Wz have hzavrd the learnzd counsel for the partiss.

2. Thz dirsction was for consideration of the caszs of the pstitionszt
afrazh in the light of the ovdzr datzd 25.1.91. According to ths dlf&‘LlHﬂS
cf the Trikunal, the cases of the petiticonzrs wers considerzd in terms of the
GDﬂ%‘«qu A 25.1.91. We, theirefors, find no dis-chediencz of the directions of
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4, Thiz Contempt Petition is, therefore, dismizasd. MNoticss iasusd ars
discharged.
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(GOPAL URISHNA)
MEMPER (&) VICE CHAIRMAN



